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SUPREME COURT OF INDIA
CORRIGENDUM
New Delhi, the 20th December, 2007 )

G.S.R. 785(E).— In the Notification of the Supreme Court of India, No. G.S.R. 755(E),
dated 6-12-2007 published in the Gazette of India, Part II, Section 3, Sub-section (i) on Page 9,
Schedule (Part-I) against Category No. 31 in column (4) the words ‘Semor Assistant Librarian’ be
read as ‘Assistant Librarian’.

[No. F. 34/2007-SCA (1)]
T.N. SANSI, Registrar

5064 G1/2007
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and Published by the Controfler of Publications, Delhi-110054.
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“ ' SUPREME COURT OF INDIA
\ MOTIFICATION
New Delni, the | 1th February, 2008 : )

) G.S.R. 98(E).~—In exercise of the powets conferred by clause (2) of Article 146 of the Constitution, the Chief ,
Justice of Indi hereby makes the following amendments .o the Supreine.Court Otficers and Servaats (Conditions of Service
and Conduct) Rules, 1961 : :

1. The folloving explanation be added below Column (3) of tae Schedule i the said Quls ir respec: of (he posts

cof Députy Registrar (Caiegory No. 9) Assistant Registrar (Non-Shorthand) (CategoryNo. 14), PPS to Hon'ble the Chief

" Justice of India (Catezory No. 15), Assistant Registrar (Shorthand) (Categ ry No. lu), Assistant Registiar-curm-Urivate

- Secretary (Category No. 17) und Cour'. Master (“Lorthand) (Category No, 27) i
. EXPLANATION:

For the purpose of this category, a Dugree in Law ol a recogmized "inivessity 1 india would inclu fe BGE/LLD.

~ (Academic) degree froms, recognized University in Indic. _
2. The folluwing explanaiion be added below Colum (3) of the Schedule to the said Rules in resrect o [posts of

Additional Registrar (Category No. 4) and Joint Registrar (Category {o. 35—

EXPLANATION:

In case of a Court servant, a degree in Law ot a recosmized Univetsity in India for the purposc of this category
would include BGL/LL.B. (Academi.) degree f-om a recognized Universitv in India prov-ded that he/she has
" obtained it on or beforg 14-12-2007. In other cases, a dagree in Law would mean a degree in aw ofa Jniversity it

India recognized by the Bar Council of India o¢ by any State Bar Council for enrolment as an Advocate.
' [No. F-34/2007-SCA (D]
By Ouder,
T, N. SANSY, Repisurar

6us QY2008 S S
' Printed by the Manager, Gove. of India Press, Ring Road, Mayapu-i, ey Delli-110064
and Published by the Cortroller of Publica 1ons, Delhi-1 10034,
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SUPREME COURT OF INDIA
. NOTIFICATION
New Delhi, the 9th May, 2008

G.S.R. 372(E).—In exercise of the powers conferred
by ciause (2) of Article 146 of the Constitution, the Chief
Justice of India hereby makes the following amendments
t0 the Supreme Court Officers and Servants (Conditions of
Service and Conduct) Rules, 1961 in respect of the posts of
Assistant Registrar (Non-Shorthand) (Category No. 14)
and PPS to Hon’ble the Chief Justice of India (Category
No. 15):— '

Column No, 3 of Category Nos. 14 and 15 be substltuted
asunder i~

A degree in Law of a recognized University in India

OR

A degree of a recognized University in India with 5
years regular service in the cadre of Branch Officer/Court
Master (Non-shorthand), in case of promotion.

Yy

1759 G1/2008

Degree of a recognized Umversny in case of dxrect
recruitment.

Column No. 4 of Category Nos. 14 and 15 be substituted
as under :—

By promotion from amongst Branch Officer/Court
Master (NS) either holding Degree in. Law or a degree of a
recognized University in India and having 5 years regular

- service in the said cadre on the basis of merit.

OR

By limited departmental examination from amongst
Branch Officer/Court Master (Non-Shorthand) holding
Degree in Law and having 3 years regular service in the
said cadre. : :

OR

By direct recruitment

No. F. 34/2007-SCA(D)

By Order,
T. N. SANSI, Registrar

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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SUPREME COURT OF INDIA
NOTIFICATION
New Delhi, the 28th August, 2008

G.S.R. 621(E).— In exercisc ofthc powers conferred by clause (2) of Article 146 of the Coustitution, the Chief
Justice of India hereby makes the following dm(,ndments to the Supreme Court Officer s and Servants (Conditions of Service

and Conduct) Rules, 1961 :—

~against th(, post of Additional Registrar Category No. 4 —

‘Method of recruitment : Experience, if any, prescribed for the post
@ S o . )

By deputation from Judicial Service of a State/ Minimum 7 years service in Judicial Service of a State/Union
Union Territory. Territory, in case of deputation;

OR OR
By promotion from amongst Deputy Registrars by  Minimum 3 years experience in the feeder cadre of Deputy Registrar,
the process of selection in the basis of merit. in case of promotion.

OR | OR
By Direct Recruitment. ' Suitable experience in required field in case of direct recruitment.

2. Category No. 5 Joint Registrar be deleted.

3. The words Joint Registrar (Editorial), Joint Registrar (Security) and Joint Registrar (F inance & Accounts) in
column No. 2 against Category Nos. 6, 7 and § be substituted by the words Additional Registrar (Ldltondl) Additional
Registrar (Security) and Additional Registrar (Finance & Accounts) respectively.

[No. F.34/2008-SCA(1]

By Order,
V. K. YADAV, Jt. Registrar

3253 G108

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054,
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SUPREME COURT OF INDIA
NOTIFICATION
New Delhi, the 10th December, 2008

G.8.R.  849(E).—In exercise of the powers

clouse (2) of Article 146 of the

Officers and Servants (Conditions of Service and

Conduct) Rules, 1961 in respect of the posts of -

Assistant Registrar (Non-shorthand) (Category No. 14)
and PPS to Hon’ble the Chief Justice of India (Category
No. 15)—

Column No. 3 of Category No. 14 and 15 be substtuted
as under :—-

A degree in Law of a recognized University in India
with 2 years regular service in the cadre of Branch Officer/
Court Master (Non-shorthand)

OR

A degree of a recognized University in India with
5 years regular service in the cadre of Branch Officer/
Court Master (Non-shorthand), in case of promotion.

4824 GL2008

Degree of a recognized Umver51ty in case of direct
recr mtmcnt

Column No. 4 of Category No. 14 and 15 be subsiti-
tuted as under —

By promotion from amongst Branch Officer/Court._.
Master(NS) either holding Degres in Law with 2 years of
regular service in the feeder ¢adre or a degree of a
recognized Univetsity in Tndia ard having 5 years regular
service in the said cadre, on the basis of merit.

OR

By limited departmemal examination from amoncrst
Branch Officer/Coutt Master (Non-shorthand) holding
Degree in Law and having 2 years service in the feeder
cadre or a degree of a recognized University in India and
having 5 years regular service in the said cadre

R
By direct recruitment.
By Order,

[No. F.34/2008-SCA(I)]
V. K. YADAYV, Addl. Registrar (Admn. 1)

Printed by the Manager Govt of India Press, ng Road, Mayapun Ncw Delhi- 110064
and Published by the Controller of Publications, Delhi-110054.





